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Shri A.C. Jose
Shri K.A. Sangtam
Shri Naresh Puglia
Shri Lakshman Seth
Shri Pravin Rashtrapal
Shri Madhusudan Mistry
Shri Buta Singh
Shri Pawan Kumar Bansal
Shri Mani Shankar Aiyar
Shri Mahender Singh Pal
Smt. Preneet Kaur
Shri Y.S. Vivekananda Reddy
Shri Satyavrat Chaturvedi

2. Demolition of Babri Masjid— Shri Varkala Radhakrishnan 5.12.2003 0 17 After hearing the members,
Ayodhya Issue Shri Somnath Chatterjee Hon'ble Speaker disallowed

Shri Basudeb Acharia the notices of adjournment
Shri Hannan Mollah motion.
Shri Raashid Alvi
Shri G.M. Banatwalla

3. Need to announce Statutory Kunwar Akhilesh Singh 22.12.2003 0 01 After hearing Kunwar
Minimum Price for Akhilesh Singh, Hon'ble Speaker
Sugarcane disallowed the notice of

Adjournment Motion.

1 2 3 4 5 6 7
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SUMMARY

PART-I
1 . Bills pending at the end of the last Session 42

2 . Bills introduced 18

3 . Bills opposed at introduction stage 1

4 . Bills passed by Rajya Sabha and laid on the Table 7

5 . Bills passed by Rajya Sabha and returned by Lok Sabha Nil
with amendments

6 . Bills returned by Rajya Sabha with amendments and 1
laid on the Table of Lok Sabha

7 . Bills passed 21

8 . Bills negatived Nil

9 . Bills withdrawn 2

10. Bills—part discussed Nil

11. Motions for adjournment of debate on the Bills adopted Nil

12. Bills referred to Select Committee Nil

13. Bills referred to Joint  Committee Nil

14. Bills reported by Select Committee Nil

15. Bills reported by Joint Committee Nil

16. Bills originated in and referred to Joint Committee Nil
by Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha

17. Bills referred to Standing Committees by 12
Chairman/Speaker

18. Bills reported by Standing Committees 15

19. Bills pending at the end of Fourteenth Session of 45
Thirteenth Lok Sabha



PART-II

1 . Bills pending at the Commencement of second 45
part of 14th Session

2 . Bills introduced 6

3 . Bills opposed at introduction stage —

4 . Bills passed by Rajya Sabha and laid on the Table —

5 . Bills passed by Rajya Sabha and returned by Lok Sabha 2
with amendments

6 . Bills returned by Rajya Sabha with amendments and —
laid on the Table of Lok Sabha

7 . Bills passed 8

8 . Bills negatived Nil

9 . Bills withdrawn Nil

10. Bills—part discussed Nil

11. Motions for adjournment of debate on the Bills adopted Nil

12. Bills referred to Select Committee Nil

13. Bills referred to Joint Committee Nil

14. Bills reported by Select Committee Nil

15. Bills reported by Joint Committee Nil

16. Bills originated in and referred to Joint Committee Nil
by Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha

17. Bills referred to Standing Committees by 1
Chairman/Speaker

18. Bills reported by Standing Committees —

19. Bills pending at the adjournment sine-die of the House 43

12
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SUMMARY

PART-I

1. Bills pending at the end of the last Session 263

2. Bills introduced 3

3. Bills withdrawn 3

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills 2

6. Bills part—discussed NIL

7. Bills pending at the end of the Session 261



PART-II

1. Bills pending at the end of the First part of the  last Session 261

2. Bills introduced NIL

3. Bills withdrawn NIL

4. Bills negatived NIL

5. Bills removed from the Register of Pending Bills 2

6. Bills part—discussed NIL

7. Bills pending at the end of the Session vide 259
para No. 4472 of Bulletin-Part II, dated 5-2-2004.
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8. LEAVE OF ABSENCE

Sl. Name of Member Period for which Date when
No. Leave granted Leave granted

1. Shri Rajo Singh 21.7.2003 to 22.8.2003

2. Shri Balasaheb Vikhe Patil 2.12.2003 to 18.12.2003

3. Shri Prakash V. Patil 2.12.2003 to 23.12.2003 23.12.2003

4. Shri Rajkumar Wangcha 2.12.2003 to 16.12.2003

5. Shri Vaiko 2.12.2003 to 23.12.2003

30



9. MOTIONS

(i) Motions under Rules 191 and 342

SUMMARY

No. of notices received : 231

No. of motions admitted : 72

No. of motions discussed : Nil

No. of motions remained part-discussed : Nil

Total time taken : Nil
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12. PAPERS LAID ON THE TABLE

(a) By Government
Part—I : 1558
Part—II : 342

(b) By Private Member :   Nil

36



13. PERSONAL EXPLANATION—UNDER  RULE 357

Name of the Member Brief Subject Date Time
Who made Personal
Explanation H.   M.

Shri Mani Shankar Aiyar Certain Remarks 5.2.2004 0 5
made about him by
Shri Kirti Jha Azad
in Lok Sabha on
19.8.2003
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14. PETITION

Petition presented by Member — O n e

38
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SUMMARY

PART-I

1. No. of Resolutions received : 3

2. No. of Resolutions discussed : 1

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions on which debate was : 1
adjourned

48



PART-II

1. No. of Resolutions received : 2

2. No. of Resolutions discussed : 3

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : 2

5. No. of Resolutions on which debate was : NIL
adjourned

6. No. of Resolutions part—discussed : 1
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Short Duration Discussions  under Rule 193 on matters of Urgent
Public Importance

SUMMARY

PART-I

No. of notices received :  158

No. of discussions admitted :  5

No. of discussions held :  5

No. of discussions remained part-discussed :  NIL

Total time taken :  25 Hours 20 Minutes
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PART-II

No. of notices received : 7

No. of discussions admitted : 1

No. of discussions held : 1

No. of discussions remained part-discussed : NIL

Total time taken : 3 Hours 57
Minutes
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21. (I)  Statement Showing Time taken on Various Kinds of
Business Transacted During the First Part of the Fourteenth

Session of Thirteenth Lok Sabha
Business Time taken Percentage of the

total time taken

1 2 3

H M
Adjournment Motion 1 00 1.05
Bills—
(a) Government Bills 28 18 29.77
(b) Private Members' Bills 6 10 6.49
Budget—
(a) General Budget 3 17 3.45
Calling Attention Notices 2 45 2.89
Discuss ions—
(a) Half-an-Hour Discussion (Rule 55) 0 22 0.39
(b) Short Duration Discussions (Rule 193) 25 20 26.65
Matters of Urgent Public Importance Raised 2 04 2.18
After the Question Hour
Matters Under Rule 377 1 48 1.89
Q u e s t i o n s 13 12 13.89
Resolut ions—
(a) Government Resolutions @
(b) Resolution placed before the House by the Speaker 0 03 0.05
(c) Statutory Resolutions *
(d) Private Members' Resolutions 2 00 2.10
Statements (Rule 372) 0 47 0.82
Other Matters such as Paper Laid on the Table, 7 58 8.38
Obituary References, Questions of Privileges,
Points of Order, Personal Explanations etc.

Total 95 04 100.00

@ Joint discussion took place on a Government Resolution vide Statement No. 17 (ii)
and Motion for consideration of Government Bills [Vide Statement No. 3(i) S.No. 14 to
16] Time taken on Joint Discussion has been shown under Government Bills.
* Joint discussion took place on Statutory Resolutions [vide Statement No. 17 (iii)
S.No.1 to 7] and Motion for consideration of connected Government Bills [vide
Statement No. 3(i) S.No. 1, 3, 4 to 6, 10 and 28]. Time taken on Joint Discussion has
been shown under Government Bills.



(II) Statement Showing Time taken on Various Kinds of Business
Transacted During the Second Part of the Fourteenth Session of

Thirteenth Lok Sabha
Business Time taken Percentage of the

total time taken

1 2 3

H M
Bills
Govenrment Bills 1 01 3.58

Budgets—
(a) Railway Budget 4 42 16.53
(b) General Budget 8 01 28.19
Calling Attention Notices 0 35 2.05
Discuss ions—
Short Duration Discussions (Rule 193) 3 57 13.89
Matters of Urgent Public Importance Raised 3 26 12.08
After the Question Hour

Matters Under Rule 377 0 03 0.17

Motions—

Motion Under Rule 388 0 01 0.06

Quest ions 1 06 3.87

Resolutions—
Private Members' Resolutions 2 41 9.44

Statements (Rule 372) 0 07 0.41

Other Matters such as Oath or Affirmation, 2 46 9.73
Paper Laid on the Table, Obituary References,
Questions of Privileges, Points of Order,
Personal Explanations etc.

Total 28 26 100.00
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